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ORDER

Per A. T. Varkey, JM:

This is an appeal preferred by the assessee against the order of Ld. CIT(A)-2, Kolkata
dated 22-08-2019 for Assessment Year 2014-15.
2. At the outset, it was brought to our notice that the assessee had filed Form 1 and 2
under the Direct Tax Vivad Se Vishwas Act on 20.03.2020 in respect of this appeal and the
competent authority has issued form no. 3 dated 24.06.2020, a copy of the same is available
in file, which is before us. In the light of the above facts discussed, the assessee wishes to
withdraw the appeal. Therefore, we allow the assessee to withdraw the appeal.
3. In the result, the appeal of assessee is dismissed as withdrawn.

Order is pronounced in the open court.
P. M. Jagtap) (Aby. T. Varkey)
Vice President Judicial Member
Dated : 5" October, 2020

Jd.(Sr.P.S.)
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